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4 DELM-GAZE& : E X ~ O R D ~ N A R Y  

1 .-Short title, extend and commencemenl--(l) This Act may be caned the Delhi Prohibition of Smoking and Nan- 
smokers Health Prorecrion Act, 1996, 

(2 )  It extends to the whole of die National Capital ~ e r r h o r ~  of Dclhi. 

(3) It shall come into force on such datc as the Govemicnt may by Noljfication h [be Olficial Gazette appoin~ : 
Providerhat different dates may be appointed for different provisions ofthis Act and any reference in any such provi-. 

sion LO rhc commencement of this Act shal I be consbued as a reference to the corning into force OF ihat proyision. . 

2. Definition.-In this Act, unless the context otJ~envise require:- 

(a) "advertisement" means and includcs any notice, circular, wall paper, arnpphler, display on hoardir~gs, or. any 
visible represenlation made by means of any other means of any light, sound, smoke, gas or any othcr means 
which has thc effect gf promoting smoking and the expression 'advertise' shall be construed accordingly; -:- 

@) "autlrorised officey mcans a,person aulhoriscdunder scction4; . 

(c) "Dclhi" m e , m  tlleNationa1 Capital ~ c m t o r ~  oFDehi; . 

Id) "Gov,ermnent" means the Government of the National Capital Territory of D e l i ;  . , 

(e) "Legisl-ative Assebly" mcans thc Legislative Assembly for Delhi; . . 

* ,  

. 

r,; . '  
. . . .  

(f) "place of public - . .  work.or usc." :means. .-... a place . , declared as such under sccrion 3 and includes auditoria, 110 ... I 

buildings, heal& inititutibns, husement  c c n ~ e s , . r e s t a ~ q i s ,  public offices, court buildings, cjduatima1,ii-i 
tions, libraries md Ihe like which ai <;sited bj'g&he&l~public but does no1 include any oben placi; 

-&I < ' ~ f i c i a ~  ~azcttc': ri.lems . , .. Ihi Delhi- iliagtte; . - . . , .  . . - .  ,' 

(h) "public scrvice vehicle" means a vehicle is defmed under clause (25) of section 2 of Llie Motor Vcbicles Act, 
I gss (59 of I 988); 

(i) "rule" means ihe rule made under his Act; . .: ,-. . , - 

(i) "+rnokingm' &eans.:imoking , . . :. . of t6bvcco h qpy:wh&hsr in h e  form of cigaraltc, cigi ,  bbcedi~ or olllrwire with h e  
, , 

aidof  a pipe, . wkpkior .. , . ,  % y - b G  jn$ruments. - 
, . , ,:- ,; .-, -;. :' , :- : , -, , ( , - . .  - '. - - '  . - . . ,  --. , . 

3. Dcclaratioh no-smokingplacks ofpublic work or US..--~i soon as may be aflerthi cornrnencoment orthis ~ c l ' a n d  
thereaficr from time to tirnc, the '~overnment may; by noi~ca t iqn  in dle, Official Gazette; declare any place of public work.+ ' 

use in the Delhi to be io:sinokirig . $ice . . ,  fo;or;thk purpose df ihis'act. , - '  

- 

, . 
, 

4. Power of GovernniAi-fb &ihorise:officers lo A C ~  uqdq- I l l i s  Act.-Thc Govcrnrnent rriay, by nolificnlion in l l le 
official Gazette, ahthorisc.oqe ..- or -. more . - persons:\yho.shal! LC cornpeten! to au under this Act. 

(2) ~ v e &  person auil~orktl under sub-scclion (1)  shall bc-deemed to bc a public servant within the meaning of S'ec~ion . 
2 1 of the Indian Penal Code 1S60 (45 of 1,860). 

5. Proliibilion 01 s~~ioking in placcs of public ~vorlc or usc.-No person smokc in any of public work or usc. 

6.  rolli it it ion o i  smoking in public scrvicc vcl~i-clcs.-~ilhour prejudice ro the provisions of llle ~ o t o r  ~ e h i c l c s  Acl, 
1988 (59 of 1988) no pcrsdi shall,im_qke in a public scrvice vehicle. - ---. 

7. Proliibition 011 advcrtiscment of-ciga,r,ctiq etc.-Notwithsrqding anything contained in ay other law for [he time' 
being forcc, no person shall advertise in a ~ . ~ l a c c  'and any public servicc vehicle which may promote smoking, or the sale of 
cigarettes and beed is etc. , . . 

- ---..-'-. , . 

8. Prohibition of salc of cigarettes, clc. to~minor~.-No'~erson shall sell cigarettes, beedis or any other s k h  smoking 
substance to any who is below h e  age of eighteen. years. 

- ,  

9. ~ro~l ib i t ion  oistoragg,srlle and d&tkibution'orcigarcll&,'dtc. i l l  Llle vicinity or educational inslitu1iol1s.-No 

'I. 

': 
; 
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: 
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.! 

1 ,  ' 

person shall'himself or by any personon this behalf, storc, sell~oi distiibute cigarettes or beedis or any other such snloking . f b : 

substance within an arca OF onk- hundred metre around any colIege, school or educational institution. I L 

10. Display and Exhibition o~~oard. -Thc ,owner or manager or. incharge OF affairs of every place of public workor 
I.=* .hall display and exhibit s bovd at a conspicious place or places in and butside h e  premises visited or used by general 
public prominently starting that the place is a "No Smoking Zone" and that  "Smoking is an OfCencc", 

: 
j 

I I. Pcnal1iw.-Any person, who conpvenes thc provisions of :- . . 
. , , .. .. . , . . . 

. . ' I  
. - 1. I .  

(i) section 5 ,  G or 10 shall be punishablc, wilh fine which may extcnd .to one hundred rupces and in case ofsound 
or Subsequent ofince; shall be punishablewilh a minimum fine of two hundrcd ruppcs, but which may ek- 
tend to five hundred rupces; 

' 

; 
'i 

1 
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(ii) section7,X or ?shall bepunishablc with fine' which-may be exrend'to five hundrfd rupees rind in case orsecond 
or subsequent offence, sbalibe punishable wilh imprisonnicnt. which may extend to three rnonis, or tvith .a 
minimum fme offive hundredr&ees, bu't'which may extend to one thoosand rupees, or witb both. 

12. Ejection of violntors 01 this Act from the place of public worlt or use.-Any authorised dffencc or any police 
a ~ ~ b l o w  zhe ramk of sub-inspcctor,.rnay eject any.person , . .  6om h e  placc of public work or use who Contravenes the 

,;,Q+ .: .' 
. . ,  

:SJ: -?3. Court sompctcnt t o  iry offe?c&,under thir~=tfi .?nd tali: c o f l i r ~ ~ c c : ~ i o f f c ~ c e . ~  No court other than ihe k+ of i Mztropolitan ~ a ~ i i t r a t i  shall u*i ~ibgnizanri bf, by an dfen,. id., ,his Act. 

,Q) Yo court shall take cognizandi df my orfence uhder this Act except on a camplaint in writing of an nuthorised 
to offence under sectioris- 5 , G  and 10 and &n a report in &ding of a police ofEicer, not beIaw Ihc rmk b i  

\v ih  rerpect to the offences under seedons 7.8 and 9. 
olfccnccs to be cognizoblc and bailable;-Nohvithsland'mg anything conmined in the Codc of Criminal 
of 1974) offences undct scctions 7, &'@d 9 shall-be cognizable and bailablt. . .. 

15. ~ffccnccs' under .the Ad Lo be tried ~ u m m a r i l y - A  under this Act s l~a l l  be lried'summarjly in the 
~rovided for summary !rial under the Code of-Cririinal ~ r o d u r e , - 1 9 ~ 3 ~  (2 of 1974). ,'. 

, . -. 

:,-. - 16. Power t o  dc!tgsie.--The Government may, by notifi&tion in the official Gazette, dircct that any power exercis- 
b- i~ mder rhjs Act, may also be exercised by such officer as may be mentioned thcrcin, subjecl%o sucl~ conditions,, if any, 

bz specified thcrcin. ' , ,  . 

:-ii. Cornpasition or ofTcncer.-13e'e'~avcC~ent or any person aurhodred by i t  by general or special ordcr in this 
1-5; cirber bcfocr or after the institution ofthcprbceedings Compound iiy.offccnc~'made punishablc by or rrnder ihjs 

. - ' 

io m n k ~  rules.-41) Thc Govemment,qay make rule lo provide for or regulate any matter in respect of 
h-this.Act makes no jlrovision ot makes insufficient irovision-andimvision is, in its opinion, n&essary. ' -  

. . (2 )  Any rules made by he ~ o v & n m e ~ t  shall br? subject tp prcvious putjiication thereof in the oficial Gazcttc. 
. . 

(3) Every mle made under this Act s l id  be hid as sbon may be after it is made beforc the:le&iative Assembly and 
tbe Housc agrecs in making any modifidation in the rule or the House agrees thnt tlre rulc should not be made, rhc rulc shall 

erzafier havc c[Tecl on l i  in such modified fbm or bc of nh effccg-as the casc may be, so, howevcr, that any sic11 inodifica- 
sl!nll bc without p ~ j n d i c e  to the valjdiiy of Gythiig previously done under that rule.. 

- - ,  . . 

RT.L. D'SOUZA, Undcr Secy. (LA). 
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